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This application seeks withdrawal of appeal filed by the Applicant 

against order-in-appeal no. SB/68 & 69/Th-1/2011 dated 14-02-2011 

of Commissioner (Appeals), Mumbai Zone-I. 

 

 

2. Learned Counsel for the appellant submits that the dispute has 

been resolved under Sabka Vishwas Scheme, 2019 and duty liability has 

been duly discharged.  Learned Authorised Representative also confirms 

the same.  

 

3.  The application is allowed and appeal is dismissed as withdrawn. 

 

 

(Dictated & pronounced in open Court) 

 

 

 

 

 (Dr. Suvendu Kumar Pati)  
Member (Judicial) 
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